
Company: Sol Infotech Pvt. Ltd.
Website: www.courtkutchehry.com

Printed For:
Date: 22/12/2025

(2003) 05 NCDRC CK 0047

NATIONAL CONSUMER DISPUTES REDRESSAL COMMISSION

Case No: None

G.S.GOSWAMI APPELLANT
Vs

BHARAT HEAVY ELECTRONICS
LTD.

RESPONDENT

Date of Decision: May 29, 2003

Citation: 2003 3 CPJ 312

Hon'ble Judges: K.D.Shahi , Surendra Kumar J.

Final Decision: Appeal dismissed

Judgement

1. THE appellants are employees of B.H.E.L., a Government Undertaking. It is said
that they have been paid their gratuity but they had not been paid interest thereat.
THE learned Counsel admitted that this payment was to be made by the Company
and for the purpose of this case, the complainants are Government servants. This is
a dispute between the Government servant and employees which can be gone into
only by the State Service Tribunal. It was conceded by the learned Counsel for the
appellants that although a complaint for gratuity shall not lie before the District
Forum, but, as they have claimed interest on gratuity, therefore, it shall lie. When
the complaint shall not lie for gratuity, what for it shall lie for interest thereat. THEre
are various rulings that complaint by Government servant against his Government
or a claim for gratuity of provident fund shall not be entertained by the District
Forums. THEre is no force in this appeal and the appeal is to be dismissed. ORDER
THE appeal is hereby dismissed. Cost of the appeal shall be easy. Appeal dismissed.
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